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ApJIiCant‘tFTough Shri B. S:Melnee Councel
Respondents uhrough Shri K. N’ R Plllal, Counsel,

In thls aopllc“tvon filed under Sectlon 19 of the
: AdmlnlSurdtTVG Tribunals Act, 1985, the aopllcant "has
o challenged his pre-nature reelreﬂent from serche v1ne
order issued on 6 1. 1986 The learned counsel for the

~

apOllCant ejates that the orﬂer was never recei: ed by th
' apollcant/as such. he could not prefer any apeeal oT '

representatlon as. Drescrlbed under. the ruleo A copy-

- of the order of pre~mature ret¢rement has been served

"'today on, +he'app11cant The resoondents are directed .

. [
e
N

, . to. entertsin- the. appeal if the same is flled by the
" , appllcant within four weeks’ from thay and the said

appeal snell be dlsoosed of on merlts by the comoetent
‘A*.authorlty Wlthln a Derlod of 8 weeks from the date the

..appeal. is oreferlud by the apollhen Tne aoollc;nt
' \ o will be at llbertf to file a fresh aoplication, if
o . so adv1sed after he has exhausted the departmental
remedles avallable to hlm under the serv1ce rules
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2, L Vlth the ahove dlrectlon;,'uhe aopllcatlon

v

j"efi g Sbends dlsposed of. A’ cooy of thls order be aiven -
I to both the parties dastl .
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